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OBJECTIONS / COUNTER REPLY TO THE EXE. A.NO.17 OF 2023
BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE BENCH, PUNE
Execution Application No. 17/2023 (WZ)
In
Original Application No. 34/2020 (W2Z)

TANAJI BALASAHEB GAMBHIRE
......... } Applicant.

VERSUS

UNION OF INDIA & ORS.
...} Respondents.

AFFIDAVIT IN REPLY WITH OBJECTIONS / COUNTER REPLY TO EXECUTION
APPLICATION .NO.17 OF 2023 TO MPCB AFFIDAVIT IMPOSING AN E.C. OF
RS.14,10,50,000/-

I, Ishwarchand Kishorilal Goyal, Occupation — Business, Partner of M/S Padmavati
Associates, as M/S. Pristine Prism & Pristine Royal at Sr. No. 6/2,7 & M/S Pristine Privilegé at
Sr. No. 6/5, CTS No.2560 (Pt.), Village- Aundh, Pune-411007 & Authorized Signatory do here
by files an Affidavit in Reply to the MPCB-Affidavit dated 26" February, 2024, which is received
by hand on 29" February 2024 in person from MPCB office. The Execution Application
fNo.-17/2023 has been initiated by the Applicant by appearing in person. The Applicant has filed
service affidavit, as per which it is stated that service of notice done on all the respondents.
However, the Respondent No.13 has not received directions dated 16/02/2024 along with the
Methodology of CPCB with Formula : EC (Rs.)= Pl x N x Rx S x LF. Therefore, the Respondent
No.13 deputed it's CEO to collect copy of Affidavit with the Calculations and Methodology
being adopted by the MPCB Board on 29" February 2024 and collected it in person.

~ The Respondent No.13 after Oral Communication by the SRO Pune-1 office has
submitted its written reply to the assessment of E.C. without making available any opportunity
of hearing and without making available details of calculations vide letter dated 17" February
2024 in writing, when it was asked to collect it on 29" February 2024 in person. The
Respondent No.13 would like to submit its objections and counter affidavit to the MPCB
Affidavit dated 26t February 2024 as under.

1) The Respondent No.13 above-named begs to submit that the Order dated 16th
February, 2024 passed by the Respondent-Board without following due procedure of
law. A copy of the Mail received from SRO MPCB Pune-1 with the copy of the Order
dated 16th February, 2024 and not being served by the RPAD is enclosed herewith and

' \r\1exure-A The Respondent No.13 has come to know about the said

¢ mall box on 17" February, 2024 only by phone call from SRO MPCB

_,espondent No.13 has not received any calculation in respect of
Compensatlon the Respondent No.13 has immediately

l|Page



33 ", Asw,
communicated in writing to'the Respondent-Board vide letter dated 23/02/2024 thah’gﬁé' L 4 )
Respondent No.13 has not received any details in respect of in what manner ,jﬁ’ac r-'x
Environmental Compensation has been assessed and therefore request' ..jco',;.ma}jgp’ ?*5
available the calculations in what manner it has been calculated. They’ Sandéfis |

No.13 also do not accept the unreasonable imposition of Environmental coMpe
without extending any opportunity of hearing and by not following the Princi
Natural Justice. Therefore the Respondent No.13 by it's letter dated 17" February 2024
has communicated SRO MPCB Pune-1 to make available copy of order dated
16/02/2024, which was informed on phone. The Respondent No.13 therefore by its letter
dated 17" February 2024 has communicated its objections to the Respondent MPCB
about non receipt of calculations of E.C. and copy of order dated 16/02/2024. A copy of
the said communication dated 17" February 2024 is enclosed herewith and marked as
an Annexure-B.

3) Thereafter, the Respondent No.13 has the received by hand a copy of the Affidavit filed
by and on behalf of the MPCB i.e. Respondent no.6 & 7 filed in the Execution Application
No.17 of 2023 in Original Application No.34/2020 (WZ) on 29" February, 2024. However,
till today, the respondent board has not served the copy of the said Affidavit dated
26/02/2024 on the Respondent No.13 on account of non-operation of the earlier Email
of the Director of M/s. Padmavati Associates. A copy of the said Affidavit dated
26/02/2024, which is received on 29/02/2024 by hand is enclosed herewith and marked
as an Annexure-C.

4)  The Original Application No.34 of 2020 (W2Z) itself has been filed by the Applicant on
02/07/2020 i.e. after expiry of the limitation period i.e. after obtaining the Commencement
Certificate & Revised Commencement Certificates as well as the Completion Certificates
issued from time to time. It is submitted that the Respondent No.13 has not obtained
Environment clearance, Consent to Establish and Consent to Operate from the
respective Authorities on account of no specific conditions had been imposed by the
Respondent-Authorities. The Respondent No.13 therefore completed the construction

/,« ) 'érqects at M/S PADMAVATI ASSOCIATES, as M/S Pristine Prism & Prlstlne.RoyaI at
x‘r/.,._.-- “ oK riNo. 6/2 & 7 respectively as under :
[ i ] | NDC ,
TRicy | X |

R | M!S Pristine Privilege at Sr. No. 6/5, CTS No.2560 (Pt.), Village- Aundh, Pune-
41 'f 007 has obtained the commencement certificates and completed the' construchon at |
’\ Sr No. 6/5, CTS No.2560 (Pt.), Village- Aundh, Pune-411007 as per the commencement '
certlflcate issued by the PMC. After completion of the construction project, the PMC has

granted completion certificates with regard to the occupation of those projects and as
per completion certificates. Thereafter, the Respondent No.13 has transferred the -
completed portion of premises and has been handed over to the societies in the: year
Pristine Prism on dated 28/12/2012, Pristine Royale on dated 14/06/2018 and Pristine
Privilege on dated 08/11/2016 respectively. : '
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" The Respondent No.13 would like to refer to and rely upon the Commencement
Certificates and the Occupation Certificates issued by the PMC as below:

s ‘a:.;‘Commencement Certificate N0.4407/05, dated 18/03/2006 issued by PMC. (S. No.
6/2 & 7 at Aundh, Pune — 411007)

b. Revised Commencement Certificate No. 2951/06, dated 15/11/2006 issued by PMC.
(S. No. 6/2 & 7 at Aundh, Pune —411007)

c. Revised Commencement Certificate No. 1006/12, dated 25/06/2012 issued by PMC.
(S. No. 6/2 & 7 at Aundh, Pune — 411007)

d. Revised Commencement Certificate No. 0046/15, dated 08/04/2015 issued by PMC.
(S. No. 6/2 & 7 at Aundh, Pune — 411007)

The copies of those True Translation of the with office copies thereof (said
Commencement Certificates) along with Sanction Plan dated 03/07/2018 are enclosed
for Ready Reference and marked as an Annexure —“D1 to D4.” Thus, it can be observed
that almost all the Commencement-Certificate with the Revised Commencement-
Certificates except last revision of Commencement-Certificate dated 08" April, 2015 are
issued quite earlier before filing of the Application No.34 of 2020WZ by the Applicant.
The last revision of the Commencement-Certificate was done only with a limited purpose
of sale of the flat as per market requirement we have reduced the duplex flat into Two
Flats without changing the external FSi, for which the Commencement Certificate was
obtained from the PMC and an Affidavit to that effect was also filed before Hon’ble NGT
in Original Application No.34/2020 (WZ.)

The Pune Municipal Corporation after completion of the project complete in all
respects with STP, SWM and other Environmental as well as other conditions has
granted following Completion Certificates as under-

a. Completion Certificate for Buildings A1, B1 & B3 No. B80/135 respectively dated
"m 17/12/2009 along with Architect Certificate,

A2 b, Completion Certificate for Building A2 No. BDPP/ Zone-1/152 dated 16/01/2010 along
s N;lth Architect Certificate.

4 ,-": ¥;!

f;;é{@ff%pletion Certificate for Building B2 No. OCC/0784/10 dated 05/01/2011 along with
A¥_Afrchitect Certificate. .

d. Completion Certificate for Building C1 & C2 vide No. OCC/0435/15 dated 13/07/2015

along with Architect Certificate.
3|rage
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The copies of those True Translation of the Completion Certificates aloﬁg Wt;-

-

office copies thereof are enclosed herewith and marked as an Annexure — E1, to E;I}

respectively.

Thus, it can be observed that almost all the Completion - Certificates except last

revision of Commencement-Certificate dated 08" April, 2015 are issued quite earlier
before filing of the Application No.34 of 2020WZ by the Applicant. Therefore, the
Respondent MPC Board ought not to have assessed Environmental Compensation for
the Completed Portion of the Construction for which the Occupation Certificate/s have
been issued 5 years prior to filing of the Application No.34 of 2020WZ and as per the
National Green Tribunal Act,2010 also, such cognizance should not have been taken
into consideration as per sub-clause-3 of Sections 14 & 15 of NGT Act,2010. In fact,
these completed portions have already been handed over to the Respective Members
of the Societies and also to the Societies for further Occupation, Operation &
Management of those Societies themselves as mentioned in the Statement in respect to
the Societies registered under the Co-Operative Housing Societies Act.

A Statement showing the Registered Housing Societies with their names,
addresses, registration no, handing over of the possession to the societies with the date,
month & time along with True Translation of Marathi Registration of Societies into English
are enclosed herewith in their names & marked as an Annexure- F correctively.

Since the PMC had not imposed any condition about obtaining of prior
Environment Clearance either at the time of grant of Commencement & Revision
Certificates and also at the time of grant of Completion Certificates on account of border
line case at the time of issuance of such certificates, when the FSI and Non-FSI were
not being taken into consideration after the amendment of 2011 to the EIA Notification,
2006. Therefore, this was not intentional omission on the part of the PMC and also the
Respondent No.13. Hence it is necessary that this may not kindly be treated as the
violation on the part of the Respondent No.13 for the purpose of assessment of
Environment Compensation.

The Respondent No.13 since beginning has been engaged in the development of two
different construction projects namely M/s. Royal & Prism at Survey No.6/2,7 and-M/s-
Pristine Privilege at Survey No.6/5, CTS No.2560 (Part), Village-Aundh, District-Pune
at different times under different names and style as under:

a It is:submitted that the total area of M/s. Royal & Prism at Survey No. 6/2, 7 Village-

—Ana%éﬁrstnct -Pune plot is 55862.25 Square Meter with FSI and Non. FSI in respect of
o @fé

Q
n
U
&

/
f

5

)
“
[2)]

xfstme Prism and Pristine Royal at Sr. No. 6/2 & 7 respectively and M/s Pristine

:K'P_fl\{llége at Survey No.6/5, CTS No.2560 (Part), Village-Aundh, District-Pune having

'Jke{al piot area 24250.00 Square Meters.

% The project was approved by the PMC vide Commencement Certificate
-No: CC!4407/2005 dated 18/03/2006 (New Sanction), CC/2554/17, dated. 03/01/2018

“(Iast version). The occupation certificate No. OCC/0435/15 dated. 13/07/2015 was
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(96 .
d by the Building Construction Department, PMC on dated 20/08/2020. The copies

Commencement Certificate/s & the Occupation Certificate/s are already enclosed
er. Since, the PMC has not imposed any pre condition to obtain prior E.C., Consent
) Establish and Consent to Operate, the project proponent, the construction has been
=== completed without obtaining prior E.C., Consent to Establish and Consent to Operate.

b) It is further submitted that M/S. Pristine Privilege at Sr. No. 6/5, CTS No.2560 (Pt.),
Village- Aundh, Pune-411007, having total plot area of the said project is 3800.00 Square
Meters The project is approved by the PMC vide Commencement Certificate No.
CC/1005/2012 dated. 25/06/2012 & the Occupancy Certificate No. OCC/0193/14 dated.
17/05/2014 of PMC. The copies of the commencement certificate and occupation
certificate of Pristine Privilege with True Translation of Marathi into English office copies
are enclosed herewith and marked as an Annexure-G & H respectively. The total built
up area of this project is 4973.74 Square Meters, which is less than 20000.00 Square
Meters, hence, no Environment Clearance is required to be obtained for this project.
Hon’ble Joint Committee appointed by this Hon’ble Tribunal has stated in clear cut terms
that the BUA of M/S. Pristine Privilege is having less than 20000.00 Square Meters and
therefore, no EC is required for this project. This Joint Committee Report is enclosed
herewith and marked as an Annexure-l.

These projects have been constructed & completed at different times and therefore
the Hon’ble Joint Committee has rightly observed that there are two separate projects
i.e. M/s Pristine Prism & Pristine Royal.

However, since two projects were in the same complex have been treated as one.
However, even after grant of the Completion Certificate by the PMC and even after
transfer of completed portion of the project to the Societies of the Members of the
Societies, the Respondent No.13 has applied for Environment Clearance for M/s. Royal
& Prism at Survey No.6/2,7 Village-Aundh, District-Pune as directed by the PMC and
MPCB on 09/09/2019, which is still pending with the SEIAA.

The Project Pristine Privilege was undertaken in the year 2011 for the built-up area
of 4973.00 square meters for which the EC was not required and on account of prevailing
practice of non — grant of Consent to Establish & Operate, no Consent to Establish &
Operate were obtained. The Joint Committee has therefore clarified that since the project
M/S Pristine Prism has total BUA of 4973.74 square meters which is below 20,000
square meters, it neither attracts prior EC nor consent to establish, consent to operate

Aﬁ:‘%ﬁc_ﬂer the Water & Air Acts.

* ' . . The Respondent No.13 would like to submit most respectfully that the PMC has
iy g%n;;d Commencement Certificate/s followed by Completion Certificate/s on-account of
: "'_./"f_,'ﬁg Sp‘éGlflC demarcation of blue line was done at the time of grant of such Certificate/s.
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¢) One of the other Non-Compliance on the basis of which, the MPCB a-ppears to ha\(\e
imposed Environment Compensation on account of extraction of ground water aI}EQed\\-.
to be used at the time of construction, which is totally incorrect because the Respond ki
No.13 has paid PMC water charges for taking water for construction from time to time.

The use of Borewell-Water by the Members of Housing Co-operative Societies after
handing over possession of the societies by the Respondent No.13 may not be treated

as an violation on the part of the Respondent No.13.

7]

d) The Respondent No.13 has already provided necessary solid waste management
during construction phase and thereafter also, also provided solar system for energy
conservation and use of natural energy, further provided rain water harvesting system
for ground water recharge system as per Commencement Certificate/s. Adequate tree
plantation and necessary green belt has been developed. Necessary Sewage Treatment
Plant of adequate capacity have also been provided.

e) The Respondent No.13 after completion of the Project/s have handed over the
possession to the Societies along with Deed of Conveyance long back. The Statement
showing the handing over of the Possession to the Respective Societies along with the
date of Deed of Conveyance is already enclosed herewith and marked as an Annexure-
F.

5) The Respondent No.13 therefore say and submit that the portion of completed

construction project in the premises of M/S Pristine Prism & Pristine Royal at Sr.No. 6/2

& 7, which was already handed over to the Societies long back and have been completed

" in all respect prior to five years before filing of the Original Application No.34/2020 (WZ)

ought to not have been considered for assessment of Environment Compensation.

Similarly, the assessment of Environment Compensation to M/S Pristine Privilege at Sr.

No. 6/5, CTS No.2560 (pt), village Aundh, which has been included in the Environment

Compensation on construction unit of M/S Padmavati Associates is also unwarranted.
Therefore, the present Affidavit is filed on the following grounds:

5.1) The project of M/s. Pristine Prism & Pristine Royal at Survey No.6/2 & 7 Village -Aundh,

District-Pune was undertaken as per the Commencement Certificate/s granted by the

PMC from time to time without any specific condition of prior Environment Clearance.

- .J &he Completion Certificate/s have been granted by the PMC to the completed portion of

— )" theliconstruction project of M/S Pristine Prism & Pristine Royal at Survey No.6/2 & 7
= .3\\ ége -Aundh, District-Pune from time to time without any specific-condition in respect
;‘ of obt’alnlng prior Environment Clearance to the constructions at the said project because
of non-confirmation about requirement of prior Environment Clearance at Survey No.6/2
_"& v, Village -Aundh, District-Pune. Therefore, the Respondent No.13 has speuﬂcallyrﬁled
an Affidavit in reply to the Original Application No.34 of 2020 (WZ) and Additional
“f‘_- ~ Affidavit also filed on behalf of it in the said matter accordingly. Therefore, the

6|Page



5.2)

5,3)
' prlnC|pIes of natural justice as per Section 19 (1) of the National Green Tribunal Act, 2010
. |nclud|ng the principles of Sustainable Development, the Precautionary Principle and the

138

ssment of an Environment Compensation on the completed portion of the

undh, District-Pune prior to five years before filling of the application by the Applicant
in Original Application No. 34 of 2020 (WZ) treating it as total non-compliance is totally
time barred and the Respondent MPC Board should not have assessed Environment
Compensation on the said completed portion for which, occupation certificate/s were
already issued by the PMC as per the limitation period prescribed for filing of the
application and imposition of Environment Compensation prior to five years completed
portion of the construction and handing over of the possession thereof to the Members
of the Societies.

The Respondent MPC Board ought not to have imposed Environment Compensation
on the Respondent No.13 for the portion for which, the Respondent No.13 has already
handed over the completed portion of the projects of M/s Pristine Prism & Pristine Royal
at Survey No.6/2 & 7 Village -Aundh, District-Pune for the non-compliances on the part
of the societies whom the possession is already handed over and being provided the
Waste-Management including STP & SWM - Arrangements in possession and
ownership of the premises handed over to the societies with the solid waste management
and STPs as well as use of ground water if any from borewells, as those societies would
have been responsible for proper operation and maintenance there of as well as
eohipliance of Environmental Norms.

kS

_The Respondent-MPC Board have not extended an opportunity of hearing as per the

Polluter Pays Principle as enumerated in the Section 20 of the National Green Tribunal
Act, 2010. In the present case, the Respondent-MPC Board not issued any show cause
notice nor opportunity of hearing in what so ever manner is given and from which date
as well as for which non-compliances, the Environment Compensation of Rs.
14,10,50,000/- (Rupees Fourteen Crore Ten Lacks and Fifty Thousand Only) is being

» lmposed was pointed out.

éonstructlon with reference to the Commencement Certificate/s have been issued by it.

TO
5.5)

. ﬁogn“?tme to time prior to five years of filling of the Application No.34/2020 (WZ).

F

This Hon’ble Tribunal has specifically observed in the Judgment and Order Passed dated
24/02/2022 that the project proponent has benefited itself by the violation of the STP

which has not been being provided in the project with more than 20000.00 Square Meters
7|Page
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for at least some of the buildings and other certain minor non comphances s ys thé 74

source of water for the swimming pools, if not illegal extraction of ground watell sroﬁ 6*»,

of open areas only on podium which according to the Committee is in conformi the '*:"'3

\DT

5.6)

5.7)

5.8)

DC Rules, ignoring the law laid down in the Municipal Corporation of Greater

V/s. Kohinoor CTNL infrastructure Co (P) Ltd., (2014) 4 SCC 538. The Respondent
Board instead of assessing Environment Compensation for total BUA by appllcatlon of
straight jacket formula laid down by the CPCB, could have restricted assessment of
Environment Compensation only to the non-provision of STP for the buildings for which
it was not provided and should not have imposed Environment Compensation on total
BUA of M/S Pristine Prism & Pristine Royal at Survey No.6/2 & 7 Village -Aundh, District-
Pune.

The Respondent No.13 has not provided with the communication dated 16/02/2024
issued on the portal the exact calculations made by the Respondent-Board and therefore
the Respondent No.13 specifically requested to make available the details of the
calculations vide letter sent on 23/02/2024. Actual details till date have not been made
available by the Respondent MPC Board and therefore the Respondent No.13 has in
person collected the Affidavit dated 26/02/2024 by hand on 29/02/2024.

After handing over the possession of completed portion along with the STP & SWM-
Arrangements, the Concerned Societies are responsible for Propet, operatlon &
maintenance of those Waste-Management -Arrangements d'rld “there?bre the
Respondent No.13 without having any control over the operation & mamtenant;é.of STP
& SWM-Arrangements ought not to have been held responsible fer suehfﬁgm opgratlon
At the most, it should have been assessed at the proportlonaté» of nem éerat;on of

-‘-_R J

waste-management and not for total waste-management.

The Environment Compensation methodology adopted by the” Respondent MPC Board
as per the formula of EC (Rs.) = PI x N x Rx S x LF, itself does- not Spethcally restrlct
the assessment of Enwronment ~Compensation only to the non- prov13|on of STP to
certain buildings, other minor ‘non-compliances and therefore cannot be taken into

\\HconSIderatlon unless suitably reviewed by giving an opportunity of hearing by following
———— m; \*the principles of natural justice. The assessment of compensation for the completed

e ‘:m % h 4 portlon of construction of M/S Pristine Prism & Pristine Royal at Survey No.6/2 & 7 Village

: hé}‘;;{{ -1 “Aundh, District-Pune prior to five years of filling of the Application No.34 of 2020 (WZ),

=\ ’ 737= for ‘which, the Completion Certificate/s are already issued prior to five years and

?::)\ “}.‘&;; f ] _possessions are already handed over to the societies as per Completion Certificate/s by

,’(l’:,'“:‘:;“ ;«’f entering into conveyance deed should niot have been assessed with the Environment
\H‘ N “ Compensation, i

6) The Respondent No.13 has been communicated the directions dated 16/02/2024 on

phone without any details of assessment of Environment Compensation with the
‘ 8|Page
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"'Ql\;}"methodology adopted and the period for which, it has been assessed and without

-ommunicated in writing to the MPCB, RO Pune that it should be made available vide
_-’j'f[;d}tter submitted on 17/02/2024 & 23/02/2024 respectively after opening of the offices of
“J*the Respondent MPC Board respectively. The Respondent-Board has not made
e available any details till the Respondent No.13 deputed it's representative to collect the
details of assessment on 29/02/2024 in person, when the Respondent — MPC Board’s
Sub Regional Officer, Pune has made available a copy of Affidavit dated 26/02/2024.

7)  The Respondent MPC Board may kindly be directed to provide the Respondent No.13
reasonable opportunity of hearing by following the principles of natural justice as per
Section 19 (1) of the National Green Tribunal Act, 2010. The execution of the directions
issued by the Regional Officer, MPCB, Pune to deposit an amount of Rs. 14,10,50,000/-
(Rupees Fourteen Crore Ten Lacks and Fifty Thousand only towards the assessment of
damage stated to be already caused to the Environment and recovery of Environmental
Compensation as per ‘Polluter Pay’ Principle to the MPCB within stipulated period may
kindly be stayed till review of assessment order by the MPCB by following due procedure
laid down by this Hon'ble Tribunal and Hon’ble Benches of High Court/s and Hon’ble
Supreme Court of India from time to time.

For & On behalf of Appellant:
AFFIANT.

(Shri. Ishwarchand K. Goyal)
Partner of the Firm

VERFICATION

I, Ishwarchand K. Goyal Partner of the Firm M/S Pristine Prism & Pristine Royal at
Survey No.6/2,7 and M/s Pristine Privilege at Survey No.6/5, CTS No0.2560 (Part),
Village-Aundh, District-Pune, do here by state that the contents of para 1 to 7 of this
Appeal are true and correct to the best of my knowledge and belief as well as legal advice
given to us.

Dated this 3™ of April, 2024 at Pune.

For the Appellant, '

-, .
ASHOI 194 » Chypande NOTED AND REGIST,
i ASA f:RAO GA AT SR. NO._.’_?BG /10 24 (Shri. Ishwarchand K. Goyal)
v’:‘;_fm;{y "m E 5 h 9 "“5"&"”&'?#1--- Partner of the Firm
sl DA ATE----------‘...-.lé.;_ " 57, : 3
" 9|Page
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- Armexus- A (,L”)

Pristimne Prashant Sharma <prashant.sharma@pristinedeveloper.com>

Fw: Environmental Compensation in respect of M/s. Padmavati Associates as M/s. Pristine
Prism & Pristine Royal, Sr. No. 6/2,7 and M/s. Pristine Privilage S.No. 6/5, CTS No. 2560(pt),
Village Aundh, Pune w.r.t. NGT Original Application No. 34/2020 (EA N...

3 messages

SRO Pune 1 <sropune1@mpcb.gov.in> Tue, Feb 20, 2024 at 5:00 AM
To: "prashant.sharma@pristinedeveloper.com" <prashant.sharma@pristinedeveloper.com>

Sir,

Please find attached here with Environmental Compensation in respect of M/s. Padmavati Associates as
M/s. Pristine Prism & Pristine Royal, Sr. No. 6/2,7'and M/s. Pristine Privilage S.No. 6/5, CTS No. 2560(pt),
Village Aundh, Pune w.r.t. NGT Original Application No. 34/2020.

You are requested to comply with the direction.
Thanks & Regards,

Nitin Shinde
Sub Regional Officer,
MPC Board, Pune-I.

From: RO Pune <ropune@mpcb.gov.in>
Sent: 16 February 2024 13:16
To: SRO Pune 1 <sropune1@mpcb.gov.in>
Cc: Legal Retainer <legalretainer@mpcb.gov.in>

" Subject: Re: Environmental Compensation in respect of M/s. Padmavati Associates as M/s. Pristine Prism & Pristine Royal, Sr.
No. 6/2,7 and M/s. Pristine Privilagé S.No. 6/5, CTS No. 2560(pt), Village Aundh, Pune w.r.t. NGT Original Application No.
34/2020 (EA N...

The Letter is enclosed herewith to deposit Environmental Compensation in respect of M/s. Padmavati
Associates as M/s. Pristine Prism & Pristine Royal, Sr. No. 6/2,7 and M/s. Pristine Privilage S.No.
6/5, CTS No. 2560(pt), Village Aundh, Pune w.r.t. NGT Original Application No. 34/2020.

You are hereby instructed to ensure the receipt of this letter to the concern industry authority .

With Regards, i ”6? :.4._ .

(Ravindra Andhale) g ;;‘:c;(\ \ '
Regional Officer, M. GALANDE \ % %\

FUNE DISTRICT
MAHARASHTRA

Q R. NO, 737& q:j_

Cexp. dt 3

17112128

M. P. C Board Pune,

i
14
f

From: SRO Pune 1 <sropune1@mpcb.gov.in>
Sent: 02 January 2024 12:09

To: Dr. V. M. Motghare <jdair@mpcb.gov.in>; Netra Chaphekar <lo@mpcb.gov.in> NV _~
Cc: RO Pune <ropune@mpcb.gov.in>; Legal Retainer <legalretainer@mpcb.gov.in>
Subject: Environmental Compensation in respect of M/s. Padmavati Associates as M/s. Pristine Prism & Pristine Royal, Sr. No
6/2,7 and M/s. Pristine Privilage S.No. 6/5, CTS No 2560(pt), Village Aundh, Pune w.r.t. NGT Original Application No. 34/2020
(EA No. 17/2

Sir,

As per Hon'ble NGT order calculated Environmental Compensation in respect of M/s: Padmavati
Associates as M/s. Pristine Prism & Pristine Royal, Sr.'No. 6/2,7 and M/s. Pristine Privilage S.No. 6/5,
CTS No. 2560(pt), Village Aundh, Pune w.r.t: NGT Original Application No. 34/2020 (EA No. 17/2023).
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Submitting here with Office Note for appropriate decision regarding Environmental Compensation of *
Rs. 14,10,50,000/-.
The matter is placed on 05/01/2024.

Thanks & Regards, {

Nitin Shinde
Sub Regional Officer,
MPC Board, Pune-I.

@ Padmavati -EC.PDF
373K

Prashant Sharma <prashant.sharma@pristinedeveloper.com> Thu, Mar 28, 2024 at 5:27 AM
To: Amitkumar Pawar <pawaramitkumar55@gmail.com>

[Quoted text hidden]

REGARDS,

PRASHANT SHARMA
GENERAL MANAGER

H - h " 9 prashant.sharma@pristinedeveloper.com
Pristine

@ www.pristinedeveloper.com %

00

.

Padmavati -EC.PDF
B 373K

Prashant Sharma <prashant.sharma@pristinedeveloper.com> Mon, Apr 1, 2024 at 3:41 PM
To: Dattatarya Devale <dattadevale252@gmail.com>

[Quoted text hidden]

REGARDS,

PRASHANT SHARMA
GENERAL MANAGER

- ] n
h Q prashant.sharma@pristinedeveloper.com 1
Pristine Sie .

wwwipristinedeveloper.com
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE -PUNE

Phone No. 020-25816451 — Jog Centre, 3¢ Floor, Wakdewadi,
Fax No.  020-2581170! —— g[d P“;‘;’l%‘;m_ba' Road,

il 0 gl L

e-mail: ropune@ mgcb.g*ov.in -y

"Your Service is our Duty"

21 PRSI
MPCB/ROPIEC{Q LH02[€6-F15-c03 g Date: (gfo2{2c2¢

To,

M/s. Padmavati Associates,

As M/s. Pristine Prism and Pristine Royal,
Sr. No. 6/2, 7 and M/s. Pristine Privillage,

S. No. 6/5, CTS No. 2560 (pt), Village Aundh,
Pune.

Sub: - To deposit Environmental Compensation

Ref:- 1) Hon'ble NGT Passed Order on 24/02/2022 in case no Original Application
No.34/2020 (W2) titled Tanaji Balasaheb Gambhire V/s. Union of India.
2) Hon'ble NGT Passed an order on 22/09/2023 in EA No. 17/2023 in OA
" 34/2020 titled Tanajl Balasaheb Gambhire Vfs Union of India. = *

© 3) Office Note submitted by Sub Regional Officer, Pune - | vide néfﬁR‘CB#_oN-

3111 on 23/01/2024 and Approved by Board's Competent Authority on
' 15/02/2024 BRI S e T
i L : i : L ¢ olim 4 i 18 e R e el Y T
_  WHEREAS, The Original Application No. 34/2020 (WZ) titled “Tanaji Balasaheb

 Gambhire V/s. Union, of India", in the Hor'ble National Green Tribunal (NGT) s related to

setting up of construction project by M/s. Padmavati Associates, Pune without requisite
Environmental Clearance (EC) and violation of ‘ether environmental norms by Padmavati
Associates, Pune.

AND WHEREAS, the Hon’ble NGT vide order Dtd.09/07/2020 constituted a Joint
Committee of Maharashtra Poliution Control Board and Pune Municipal Corporation and
SEIAA.

AND WHEREAS. the joint committee has submitted its report on 24/08/2020 to the
Hon'ble NGT.

AND WHEREAS, ac';_ciording!y the Hon'ble NGT(WZ) passed the judgement / order on
24/02/2022 therein constitutéd joint committee of CPCB and MPCB to take further remedial
action fix liability for the viotations, Including assessment and recovery of compensation. The
ct;::mn;pittee may also prepare plan for. restoration out of the compensation, to be recovered from
the PP. -

AND WHEREAS, in compliance of the said Judgement / Order Sub Regional Officer,
Pune-| as -the Environmental Compensation of amounting Rs. 14,10,50,000/- (Rupees
?&h?and Fifty Thousand Only).

'
0. 'z N ? ;
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PADMAVATI ASSOCIATES

Survey No. 6/2&7, Near Berman Circle, Behind spicer college, Pune-411067

To,
The Regional Officer,
Maharashtra Pollution Control Board,

3rd Floor, Jog Centre, Wakadewadi, Pune -411003.

Subject- Reply & Objections to the Directions for the assessment of Environmental Compensation of
Rs.14, 10, 50,000/- Reference- Your Letter dated 16th February, 2024 imposing Environmental
Compensation without extending any opportunity of hearing & without supplying the details with the
manner in which and for which period EDC is assessed and basis or working of compensation.

R/Sir,

We have received your Directions vide Letter dated 16th February, 2024 imposing Environmental
Compensation without extending any opportunity of hearing & without supplying the details with the
manner in which and for which period EDC is assessed and basis or working of compensation. We do
not accept your unreasonable Environmental Compensation communicated to us without extending
any opportunity of hearing as per the principles of natural justice and not providing the calculation
details and formula as well as period for which, It is calculated. You are therefore requested to make
available above details on top priority basis to know how you have calculated huge amount of
compensation immediately, so as to submit our detailed reply & objections thereto and initiate further
necessary action thereon. We reserve our right to further appropriate remedy thereto. Dated this 17th

February, 2024 at Pune.

For M/s Padamavati Associates, M/s Pristine Prism & Pristine Royal, Aundh, Pune. l)(
L7
of°
nﬂf;} 07
| Regalved on Dt.g:.‘;ﬁ/?
f AW
P,
Clerk

| R.0.M.P.C.B.Puns

Copy submitted to
1) Hon’ble Member‘Secretary, MPCB, Mumbai.

2) Joint Director {(WPC) Mumbai
3) Law Ofirgnt? jvision) Mumbai. 4) SRO, MPCB, Pune-1

7 WO T4
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srpapertech@gmall.com 9822094620
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M?‘ Prmexuse - €
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

EXECUTION APPLICATION NO.17 OF 2023 (WZ)
IN
ORIGINAL APPLICATION NO. 34 OF 2020 (WZ)

Tanaji Balasaheb Gambhire .... Applicant
Vefsus
Union of India & Ors.. ....Respondents

AFFIDAVIT ON BEHALF OF MAHARASHTRA
POLLUTION CONTROL BOARD i.e. RESPONDENT NO. 6
& 7.

I, Nitin Shinde, aged about 58 years, occupation — Service,
the Sub-Regional Officer of the Maharashtra Pollution Control
Board at Pune-I having office at 2™ Floor, Jog Centre, Wakdewadi,

Pune - 411 003, do hereﬁy state on solemn affirmation as under :-

1]

(1) Isayand submit fh;.t present Execution Application has been
filed for seeking execution of the Order dated 24/02/2022
passed by this Hon’ble' I\'IGT in Original Application No.
34/2020.

(2) "1 say and subriiit that in the said Execution Application bearing
No.17/2023, the Hon’ble NGT vide order dated 05/01/2024
irected the Respondent Board to file the reply aﬁida\&

submit that in compliance of the orders passed by this

Tribunal, the Respondent-Bdard has assesscd\;‘&he
. ' ke o

ent Compensation as undii:- ‘.ﬁ',‘h.

(o o



1awvw

L

Environment Compensation to be levied on Construction unit Respondeg
13-PP - M/s. Padmavati Associates M/s. Padmavati Associates as M¢5 A
Pristine Prism & Pristine Royal, Sr. No. 6/2, 7 and M/s. Pristine Prigjfa
6/5, CTS No. 2560(pt), Village Aundh.
Methodology of CPCB confirmed by Hon’ble NGT (PB) in Origina )
No. 593/2017 (arising from Writ Petition (Civil) No.375/2012 before. .
Supreme Court) titled as Paryavaran Suraksha Samiti & Anr. VersuSyiiys
India & Ors. dated 28/08/2019 '

Formula: EC (Rs.)= PIXNxRx SxLF,
Since it is Red category Unit, wherein, PI taken as 80, R is factor and it is taken ‘
as Rs. 250, S is scale of operation as it is small scale S is taken as 0.5 and LF is
taken 1 as Population is less than 1 million. The Construction unit has not
obtained prior Environment Clearance from SEIAA and Consents from MPCB
therefore the violation period is consider from the EIA notification dated
14/09/2006 (Considering the Commencement Certificate dated 18/03/2006) till
the date of Hon'ble NGT order dated 24/02/2022 in Original Application 34/2020
Tanaji Balasaheb Gambhire Vs Union of India & Ors.

Therefore, the calculation of EC to be levied is as under:

Sr. Parameter Description Calculation
no.
1 PI Pollution Index of industrial sector (Consent 80
categorisation)
2 N Considering the period from the Environmental | EIA Notification

Impact Assessment (EIA) Notification, dated: | 14/09/2006
14/09/2006 for the total built-up area of 55,862.25

.:’—\ sq.mt, which is beyond 20,000 sq.mt. without
/ G |\09 Mo obtaining Consent to Establish, Consent to NGT Order dated
&, 4, perate and  without  obtaining prior | 24/02/2022
vironement Clearance till the date of Hon'ble
T order dated 24/02/2022 in Original
plication 34/2020 Tanaji Balasaheb Gambhire

s Union of India & Ors.
No. of Days violation 5642
A factor in Rupees 250

Scale of Operation (LSI=1.5, MSI=1, SSI=0.5 0.5

5 LF Location Factor [ Population in million, less, . |1
than 1=1,1 to less than 5=1.25, S tolees .= I’
10=1.5,10 and above=2 't ook W g

R
.Il-.'




LERY
EC in PIxNxRxSxLF 14,10,50,000/-.
Rupees

1
1

(4) 1 say and submit that as per the formula, the Compensation

assessed as Rs 14,10,50,000/- (Fourteen Crore Ten Lakh and
Fifty Thousand Only).

(5) Isayand submit that accordingly, the Respondent Board vide
letter dated 16/02/2024 informed to the Respondent No.13-PP
M/s. Padmavati Associates to deposit Environment
Compensation of Rs.14,10,50,000/- A copy of the said letter
dated 16/02/2024 is attached as an Annexure L

(6) Isay and submit that as decided by the Joint Committee, the
Respondent-Board vide e-mails dated 29/12/2023 and
02/01/2024 requested to the IIT, Powai, Bombay to prepare

Action Plan for restoration of environment.

Solemnly affirmed on this .2.’.' SFEB dg%f February, 2024 at Pune.

e affiant For and on behalf of Maharashtra
Pollution Control Board i.e.

TRUE COEdspondent Nos. 6 & 7.

(o e
Clo2 24

itin Shinde)

Sub-Regional Officer,

5 MPCB Pune -1




|50
MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE -PUNE |

Phone No. 020-25816451 T Jolﬁ Ce:ntr.el\,lfI 3d lf‘alolo{r,a\‘\;'nlidtswadi.
- - up Old Pune Mumbai Road,
FaxNo. 020-25811701 e‘ —_—— Pune- 411003 °
e-mall be. : : "YourISm ce is our Duty" Annexure I
L ————T————
MPGBIROPIEC{'Q 402[6-¥3- 0082 g Date: (& /o2{ecny

To,

M/s. Padmavati Associates,

As M/s; Pristine Prism and Pristine Royal, - |

8r. No. 6/2, T and M/s. Pristine Privillage,
’g; No. 6/5, CTS No. 2560 (pt), Village Aundh,

Pune.

'Sub; - To deposit Environmental Compensation

Ref:- 1) Hon'ble NGT Passed Order on 24/02/2022 in_case no Original Application
No.34/2020 (WZ) titled Tanaji Balasaheb Gambhire V/s. Union'of India.
2) Hon'ble NGT Passed an order on 22/09/2023 in EA No. 17/2023 in OA
34/2020 titled Tanajl Balasaheb Gambhire V/s Union of India. _
3) Office Note submitted by Sub Regional Officer, Pune ~ | vide no. MPCB-ON-
,..:—-m"-’-*\ 3111 on 23/01/2024 and Approved by Board’s Competent Authority on

/6 H_Fe iy 1610212024 | ‘
/REWEAS, The Original Application No. 34/2020 (W2) fitled “Tanaji Balasaheb

ion of India", in the Hon'ble National Green Tribunal (NGT) is rélated to
struction project by M/s. Padmavati Associates, Pune without requisite

carance (EC) and violation of other environmental norms by Padmavati

."Mh " -l: " I
‘\"";?'ﬁbwTWHEREAS, the Hon'ble NGT vide order Dtd.09/07/2020 constituted a Joint
tte

>,
LR REAVEN :

“=idmmittee” of Maharashtra Pollution Control Board and Pune Municipal Corporation and
SEIAA.

AND WHEREAS, the joint committee has submitted its report on 24/08/2020 to the
Hon'ble NGT.

i ;'.-KNQ;WHEREAS, accordingly the Hon'ble NGT(WZ) passed the judgement / order on
24/02/2022 thereln constituted joint committee of CPCB and MPCB to take further remedial
‘action fix liability for the vidlations, including assessment and recovery of compensation. The

- committee may also prepare plan for restoration out of the compensation, to be recovered from

the PP.
A
}".!".:‘. ! .‘l q..l:gl.;.

",;.J
e

AND WHEREAS, in
Pune-l assessed the Envirg
Fourteen Crore Ten Lakhs

Judgement / Order Sub Regional Officer,
hof amounting Rs. 14,10,50,000/- (Rupees




15 ; '
, NOW THEREFORE, in compliance of the Ordercl glt’i’ég*ﬁient dtd i 2@0@2022% OA No '
34/2020 and Order Dtd. 22/09/2023 in EA No.’ f?’f2 4passed by Hon'ble NGT, you are
“ hereby directed to deposit an amount of Rs. 14,10,50.000!— (Rupees Fourteen Crore Ten
Lakhs and Fifty Thousand Only) towards the assessmient of damage already caused to the
xenvlranment and recovery of environmental compensation as - per 'Polliters Pay' Principle to
the Maharashtra Polltition Control Board, Kalpataru Point, '3rd Floor, Sion (East), Mumbai-400
022, within a period of 7 days from date of receipt of these directions, failing which, the Board
will have no option than to initiate appropriate legal action agiainst you, which please note.

This is issued with the approval of the Hon'ble Member Secretary of the Board.

~ For and on behalf of the
Maharashtra Pollution Control Board

A

(Ravinidra Andhale)
Regional Officer, Pune.

Copy submitted to: for favour of information.
1. Hon'ble- Meniber Secretary, MPCB, Mumbal.
2. Joint Director (WPC), MPCB, Mumbal.
3, Law Officer (P. & L Div), MPCB, Mumbai.

Copy to 'Sub-Regional Officer, Pune-| for necessary follow up and report.

ASHOK IIARgTRAO GW

ot NF IDIA
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PUNE MUNICIPAL CORPORATION

(Future correspondence should refer to below assigned Reference Number and date)
(This Agreement Bond is issued to applicant without considering reference to ownership rights to
plot or building).
Certificate to commence construction
Commencement Certificate

The said Certificate to Commence construction and Agreement Bond for construction is being
issued under Sections 44/45/58/69 of Maharashtra Regional and Town Planning Act, 1966 and
under Sections 253 and 254 of Provincial Municipal Corporation Act, Bombay 1949 subject to
following mentioned terms and conditions.

Case No. ADH/0357/05/NEW Office of the Planning
Authority
Proposal Type : Residential Pune Municipal Corporation

Shivajinagar,Pune-5.

No. CC/4407/05
Date : 18/03/2006.

Shri/Smt. JAYANT H.SHAH (PAH) through L.S. To

Shri. Jagdish Prabhakar Deshpande

R/o. Pune, Peth b/7 Success Chambers, 232 Apte Road |'

PUNE 411004. Plot Survey No. !
Vide Sections 44/45/58/69 of The Maharashtra Regional and Town Planning Act,1966 and

under Sections 253 and 254 of Provincial Municipal Corporation Act, Bombay 1949 and within

the boundaries of Pune municipal Corporation

Market: Aundh, Housing Survey No. 6+7, Hissa no. :2

Final Plot No. Plot No.-

You issued notice to the Municipal Corporation to commence construction which was received

as on date 10/1/2006.

Thereupon, to commence construction permission is being granted subject to the following

1. Concerned amended Development Plan Draft is sanctioned by the Maharashtra Government

.hé as on date 5/1/1987. In pursuance to it, if the new construction causes any prefix or
4 damage, no damages or compensation can be claimed therefore and no responsibility arises

-~ out of it on the Municipal Corporation.
§ The work must be carried on exactly as depicted in the enclosed new/amended map.

" / Once the work reaches the stage of plinth, matters like set-back, marginal open spaces etc.
should be got inspected and verified from office of the Planning Authority. Without their
sanction further work should not be initiated.

4. This Sanction Certificate is issued on precondition that earmarked boundary of the road shall
be got drawn up on the spot from Office of the Hon. Assistant Engineer ( Land-Procurement)
, and then only construction shall be commenced.

5. This Certificate is issued subject to terms and conditions written/affixed on the back of

s




10.

11.

12,

13.

14,

J

/r &4, L;-r.._h'\ii-'- ] \?‘w
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certificate shall be issued. Proper encasement to the trees outside the compound is to be
done by applicant.

Unless sundry odds and ends, bits and pieces of building material and mess lying on road
and in the surroundings and within compound are cleaned and disposed of and area made
absolutely clean, the application for occupancy certificate for building will not be
entertained. The Demolition Department will guide as regards place to chuck/to dispose of
the construction garbage.

Before commencement of work, unless maps are submitted to Hon. City Asst. Engineers (
Drainage) and (Water-supply) and their approval is obtained, work should not be
commenced.

If trees stand in the area of construction, they should not be fell without prior permission of
Tree Authority , otherwise the act may be subjected to prosecution . Please note this.
Though Construction Planning Authority has issued permission for septic tank, still
construction as regards septic tank or drainage should not be commenced until maps
relating to drainage are submitted to Hon. City Asst.Engineer ( Drainage Department) and his
permission is abtained; and certificate as regards completion of Drainage Work should be
submitted before seeking occupancy certificate.

The area which was shown to be demolished in the map, first should be demolished and
then new construction should be undertaken.

The Applicant will be solely responsible if any dispute arises as regards ownership rights or
other rights or as regards boundaries and ownership of areas.

At least one temporary toilet and one temporary urinal should be constructed for
convenience of workers/labourers. If already such old toilet and urinal exist, new
constructions need not be carried on.

Certificate should be produced first for due payment of Municipal taxes and cess before
requisition for Occupancy Certificate.

While carrying out the work in accordance with above referred  construction
commencement certificate, Town Planning Act or rules and regulations made thereunder
should not be infringed.

if any reservations or ambiguity exists as regards interpretations of above referred
Construction Commencement Certificate, matter should be raised with Municipal
Carporation to seek clarifications and explanations beforehand before commencing the
construction.

Sd/- sd/-
Inspector-Building i 18/3/06
Office of the Planning Authority Assistant Engineer ( Controller-
Ccnstructlon ks Se T
" 2 "'18?'%/3 Punée municipal Corporation
SHOY '- 6\\

SYNE DISTRICH s
mAHARASHTEI:(H € .
R.NO. 737 —~ T
C.axp. dt F!&
17112128 /<&
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RULES AND REGULATIONS

1. On completion of work under Section 260 of Provincial Municipal Corporation Act, Bombay
1949 , it is necessary to submit an application in the Office of Municipal Corporation to
obtain Occupancy Certificate ; it wili facilitate Hon. City Municipal Engineer or any person
appointed by him in this respect to spot check and inspect at the actual location and grant
permission to occupy the place. Any person behaving contrary to these rule may be
subjected to fine of Rs. 500/- specified in Section 392 of Provincial Municipal Corporation
Act, Bombay 1949.

2. While constructing gallery/balcony of a new house, if electrical or other mechanical wires
need to be shifted, its responsibility does not rest upon the Municipal Corporation. The
Applicant, in this respect should arrange for obtaining prior permission with concerned
authority directly.

3. Doors of house, gate and garage should be inwardly opening; the planes should not move
beyond plinth.

4. The eves of houses with only one floor should not protrude beyond one foot of wall. if there
are more than one floor, they should not be more than one and half feet beyond outer wall.
The water carried by eves should not fall in the gutter adjoining the road from high above
and therefore should be released in near gutter adjoining street at gutter-height through
suspended horizontal eves and vertical pipes so as to ensure that water does not spread by
fall from height.

Through this certificate no permission whatsoever is granted to block or curtail/lessen any

natural flow of water (especially that of rain water) . Commensurate to the height of

building, appropriate pump-set and tank arrangement should be there to lift water.

5. Big Iron sheets or Stones/boulders brought into use for house-construction should not be
stored within the boundaries of municipal area without permission and paying requisite fees
to the Municipal Corporation . If they are stored without prior permission of municipal
Corporation, it amounts to an offence.

6. The place which is subject to agricultural cess to Government, if is to be employed in
construction of house/houses, it shouid be done only after prior permission of the Hon.
District Collector, Pune. No construction work should be commenced without such prior
permission.

7. If it comes to the notice of Municipal Corporation that a public vacant place is brought into
use for an unauthorised construction , such construction will be demolished and the vacant
lot will be taken into possession. This certificate does not vitiate such action and if any
damage takes place thereby, the municipal corporation is not responsible for that.

8. Your construction activity should not cause nuisance and disturbance of any kind to the
neighboring people or others ; responsibility in this respect is that of yours. This certificate in
any manner does not obstruct rights of others and if you indulge in any construction ultra
vires your due rights, the ultimate responsibility therefore is that of yours.

If production of this certificate is demanded for inspection by any servant of Municipal

\Corporation or personnel of police department, it should be so produced. If there is refusal
o such inspection, it shall be construed that the construction is being carried on without
(o Certificate to sanction for commencement of work. :

This Certificate shall be in vogue for an year and thereafter it will be construed to be
5’0  automatically revoked/cancelled. Thereafter it will be construed to be automatically
'\\S‘f az‘e/ cancelled. As per said Sanction, if work is to be continued after one year, along with new

) supervision memo application is to be made and sanction for Certlficate to Commence
Construction should be got extended. Only after such extension, constructton should be
further carried. = e -“‘\

11. On special occasions/in special instances, if. the Municip Eorporatxon Issugs\\wr:tten
Orders, you must abide by such Order. The said Order is not tla‘tedhy said Certlﬂca&ex‘..




12.

13.

14.

15.

16.

17.

|Bh
Before commencement of construction, water meter should be installed from Civil
Department.
The Municipal Corporation is not responsible for water-pressure. Since the water-pressure
of Corporation is low, if it does not climb enough to upper floors, to ensure sufficient water
to entire building in sufficient quantity, in the open vacant area within compound wall
adjacent to building, House owner shall construct water-storage tank as advised by Hon. City
Engineer, of prescribed size, design and specifications and main water-line of Municipal
Corporation shall have to be left therein to fill it. Thereafter the said accumulated water will
have to be taken through pipes by fitting an electric motor on said tank to a special tank
built up on top of the building and same be redistributed to all floors through down-take
pipes to all floors. The Owner will have to make such arrangement. Size of such tank should
be as prescribed by Hon. City Engineer. In spite of House Owner’s readiness to do so, if the
electricity company refuses to supply electricity for the same, said pump should be
operated through diesel oil or petrol by House Owner by fitting pumps so run thereon.
Unless such arrangement is done by Owner, Occupancy Certificate will not be issued ; and
the House owner cannot use the house for his self-occupation or for use of others.
The water-tab fitting work should be undertaken only after getting their maps approved and
only through licensed plumber.
If flushing toilet is to be constructed, in toilet pull-chain system and single/double-take
closed cistern with ensuring sufficient water must be provided.
Unless written permission is obtained from Municipal Corporation, new well,
pond/lake/reservoir or pool/puddle, tank, or fountain should not be dug/constructed. Gully-
traps and open gutters must be provided with mosquito-manifestation control system.
Proper covering lids must be provided to tanks/ponds so that no dust/rubbish/refuse/trash
enters in them. They should be supplemented with sturdy lock and key which are easily and
simply operative. The overflow pipes should have protection of wire-gauze. Compound wall
should not be fitted with cover of broken —bottle-glass pieces. The plinths of flushing toilets
or other types of toilets should be above two feet high from center point of adjacent street
or that of open space around building belonging to house owner.
Developments of concerned road,electricity,water,drainage etc. must be only as per
specifications of Municipal Corporation; or there should not be any complaints in their
respect or no illegal usurpation of road should be there for this purpose

Wordsmith
Lani Solutions
Puna411030
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PUNE MUNICIPAL CORPORATION

(Future correspogdence should refer to below assigned Reference Number and Date)
(This Agreement Bond is issued to applicant without considering reference to ownership right
to plot or building).

Certificate to commence construction
The said Certificate to Commence construction and Agreement Bond for construction is being

issued under Sections 44/45/58/69 of Maharashtra Regional and Town Planning Act, 1966 and
under Sections 253 and 254 of Provincial Municipal Corporation Act, Bombay 1949 subject to
following mentioned terms and conditions.

Case No. ADH/0357/05/REVISED-1

Authority
Proposal Type: Residential No. CC/2951/06
Date: 15/11/2006
Shri/Smt. Jayant H. Shah (PAH) through L.S. To

Shri. Jagdish Prabhakar Deshpande
R/o. Pune, Peth b/7 Success Chambers, 232 Apte Road
Pune 411004, Plot Surve No.

Vide Sections 44/45/58/69 of The Maharashtra Regional and Town Planning Act, 1966
and under Sections 253 and 254 of Provincial Municipal Corporation Act, Bombay 1949 and
within the boundaries of Pune municipal Corporation
Market: Aundh, Housing Survey No. 6+7, Hissa no. :2
Final Plot No. Plot No.-

You issued notice to the Municipal Corporation to commence construction which was
received as on date 19/10/2006.
Thereupon, to commence construction permission is being granted subject to the following

1. Concerned amended Development Plan Draft is sanctioned by the Maharashtra Government as on
date 5/1/1987. In pursuance to it, if the new construction causes any prefix or damage, no damages
or compensation can be claimed therefore and no responsibility arises out of it on the Municipal
Corporation.

The work must be carried on exactly as depicted in the enclosed new/amended map.

3. Once the work reaches the stage of plinth, matters like set-back, marginal open spaces etc. should
be got inspected and verified from office of the Planning Authority. Without their sanction further
work should not be initiated.

4. This Sanction Certificate is issued on precondition that earmarked boundary of the road shall be got
drawn up on the spot from Office of the Hon. ASS|stant Engineer (Lang gnl);ar
construction shall be commenced. v eI ./ o LN v.h'-"_-":"' ‘h"_"}t\

5. This Certificate is issued subject to terms and cond|t|0ns whtteniafflxed on ihe -Iiack of
accompanying map. ; ' o / P

6. The plot on which new construction has come up.fbefore that buﬂﬁ[np ] pcdudanc
every owner should within the compound wall and outside of it sﬁgﬂd *p}am at Jaasiﬂ}‘ﬁ‘
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ensure their proper growth and bringing up. Without it, no occupancy certificate shall be issued.
Proper encasement to the trees outside the compound is to be done by applicant.

7. Unless sundry odds and ends, bits and pieces of building material and mess lying on road and in
the surroundings and within compound are cleaned and disposed of and area made absolutely
clean, the application for occupancy certificate for building will not be entertained. The Demolition
Department will guide as regards place to chuck/to dispose of the construction garbage.

8. Before commencement of work, uniess maps are submitted to Hon. City Asst. Engineers (Drainage)
and (Water-supply) and their approval is obtained, work should not be commenced.

9. If trees stand in the area of construction, they should not be fell without prior permission of Tree
Authority, otherwise the act may be subjected to prosecution. Please note this.

10. Though Construction Planning Authority‘has issued permission for septic tank, still construction as
regards septic tank or drainage should not be commenced until maps relating to drainage are
submitted to Hon. City Asst. Engineer (Drainage Department) and his permission is obtained; and
certificate as regards completion of Drainage Work should be submitted before seeking occupancy
certificate.

11. The area which was shown to be demolished in the map, first should be demolished and then new
construction should be undertaken.

12. The Applicant will be solely responsible if any dispute arises as regards ownership rights or other
rights or as regards boundaries and ownership of areas.

13. At least one temporary toilet and one temporary urinal should be constructed for convenience of
workers/labourers. If already such old toilet and urinal exist, new constructions need not be carried
on. '

14. Certificate should be produced first for due payment of Municipal taxes and cess before requisition
for Occupancy Certificate.

While carrying out the work in accordance with above referred construction commencement
certificate, Town Planning Act or rules and regulations made thereunder should not be infringed.

If -any reservations or ambiguity exists as regards interpretations of above referred Construction
Commencement Certificate, matter should be raised with Municipal Corporation to seek
clarifications and explanations beforehand before commencing the construction.

Sd/- Sd/-
Inspector-Building 15/11/2006
Office of the Planning Assistant Engineer (Controller-
Authority Construction)
15/11/2006 Pune Municipal Corporation
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ANNEXURE-C/2
Copy of Commencement Certificate
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PUNE MUNICIPAL CORPORATION

(Future correspgndence should refer to below assigned Reference Number and Date)
(This Agreement Bond is issued to applicant without considering reference to ownership right
to plot or building).

Certificate to commence construction
The said Certificate to Commence construction and Agreement Bond for construction is being

issued under Sections 44/45/58/69 of Maharashtra Regional and Town Planning Act, 1966 and
under Sections 253 and 254 of Provincial Municipal Corporation Act, Bombay 1949 subject to
following mentioned terms and conditions.

Case No. ADH/0357/05/REVISED-B

Proposal Type: Residential No. CC/1006/12
Project Type : (Proposed Building) Date: 25/06/2012
To Shri/fSmt. Ishwarchand Goyal, through Swapnil J. Deshpande

R/o. Peth 5/5, Prabhat Road, Erandwana, Pune-411004 Plot Surve No. Vide Sections
44/45/58/69 of The Maharashtra Regional and Town Planning Act, 1966 and under Sections
253 and 254 of Provincial Municipal Corporation Act, Bombay 1949 and within the boundaries
of Pune municipal Corporation Market: Aundh, Housing Survey No. 6+7, Hissa no. :2 Final Plot
No. Plot No.- You issued notice to the Municipal Corporation to commence construction which
was received as on date 25/06/2012. Thereupon, to commence construction permission is
being granted subject to the following

1. Concerned amended Development Plan Draft is sanctioned by the Maharashtra Government as on
date 5/1/1987. In pursuance to it, if the new construction causes any prefix or damage, no damages
or compensation can be claimed therefore and no responsibility arises out of it on the Municipal
Corporation.

2. The work must be carried on exactly as depicted in the enclosed new/amended map.

3. Once the work reaches the stage of plinth, matters like set-back, marginal open spaces etc. should
be got inspected and verified from office of the Planning Authority. Without their sanction further
work should not be initiated.

4. This Sanction Certificate is issued on precondition that earmarked boundary of the road shall be got
drawn up on the spot from Office of the Hon. Assistant Engineer (Land-Procurement), and then only
construction shall be commenced.

5. This Certificate is issued subject to terms and conditions written/affixed on the back of
accompanying map.

6. The plot on which new construction has come up, before that building's occupancy deed is divided,
every owner should within the compound wall and outside of it should plant at least four trees and
ensure their proper growth and bringing up. Without it, no occupancy certificate shall be issued.

... Proper encasement to the trees outside the compound is to be done by applicant.

\{\? {\jr@eé‘sw odds and ends, bits and pieces of building material and mess lying on road and in

S o~
2.

; gs and within compound are cleaned and disposed of and area made absolutely
}ifﬁat-ton for occupancy certificate for building will not be entertained. The Demolition

: thg
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11.

12.

13.

14.
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Before commencement of work, unless maps are submitted to Hon. City Asst. Engineers (Drainage)
and (Water-supply) and their approval is obtained, work should not be commenced.

If trees stand in the area of construction, they should not be fell without prior permission of Tree
Authority, otherwise the act may be subjected to prosecution. Please note this.

Though Construction Planning Authority has issued permission for septic tank, still construction as
regards septic tank or drainage should not be commenced until maps relating to drainage are
submitted to Hon. City Asst. Engineer (Drainage Department) and his permission is obtained; and
certificate as regards completion of Drainage Work should be submitted before seeking occupancy
certificate. '

The area which was shown to be demolished in the map, first should be demolished and then new
construction should be undertaken. ‘

The Applicant will be solely responsible if any dispute arises as regards ownership rights or other
rights or as regards boundaries and ownership of areas.

At least one temporary toilet and one temporary urinal should be constructed for convenience of
workers/labourers. If already such old toilet and urinal exist, new constructions need not be carried
on.

Certificate should be produced first for due payment of Municipal taxes and cess before requisition
for Occupancy Certificate.

While carrying out the work in accordance with above referred construction commencement
certificate, Town Planning Act or rules and regulations made thereunder should not be infringed.

If any reservations or ambiguity exists as regards interpretations of above referred Construction
Commencement Certificate, matter should be raised with Municipal Corporation to seek
clarifications and explanations beforehand before commencing the construction.

Sd/- Sd/-
Inspector-Building Assistant Engineer (Controller-
Office of the Planning Construction)
Authority Pune Municipal Corporation
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PUNE MUNICIPAL CORPORATION

(Future correspondence should refer to below assigned Reference Number and Date)
(This Agreement Bond is issued to applicant without considering reference to ownership right
to plot or building).

Certificate to commence construction
The said Certificate to Commence construction and Agreement Bond for construction is being

issued under Sections 44/45/58/69 of Maharashtra Regional and Town Planning Act, 1966 and
under Sections 253 and 254 of Provincial Municipal Corporation Act, Bombay 1949 subject to
following mentioned terms and conditions.

Case No. ADH/0357/05

Proposal Type: Residential No. CC/0046/15
Case Type : Revalidation Date: 08/04/2015
To Shri/Smt. Ishwarchand Goyal, through Swapnil J. Deshpande

R/o. Peth 5/5, Prabhat Road, Erandwana, Pune-411004 Plot Surve No. Vide Sections
44/45/58/69 of The Maharashtra Regional and Town Planning Act, 1966 and under Sections
253 and 254 of Provincial Municipal Corporation Act, Bombay 1949 and within the boundaries
of Pune municipal Corporation Market: Aundh, Housing Survey No. 6+7, Hissa no. :2 Final Plot
No. Plot No.- You issued notice to the Municipal Corporation to commence construction which
was received as on date 23/02/2015. Thereupon, to commence construction permission is
being granted subject to the following

1. Concerned amended Development Plan Draft is sanctioned by the Maharashtra Government as on
date 6/1/1987. In pursuance to it, if the new construction causes any prefix or damage, no damages
or compensation can be claimed therefore and no responsibility arises out of it on the Municipal
Corporation.

2. The work must be carried on exactly as depicted in the enclosed new/amended map.

3. Once the work reaches the stage of plinth, matters like set-back, marginal open spaces etc. should
be got inspected and verified from office of the Planning Authority. Without their sanction further
work should not be initiated.

4. This Sanction Certificate is issued on precondition that earmarked boundary of the road shall be got
drawn up on the spot from Office of the Hon. Assistant Engineer (Land-Procurement), and then only
construction shall be commenced.

5. This Certificate is issued subject to terms and conditions written/affixed on the back of
accompanying map.

6. The plot on which new construction has come up, before that building's occupancy deed is divided,

-gvér'y owner should within the compound wall and outside of it should plant at least four trees and

ensure: thelr proper growth and bringing up. Without it, no occupancy certificate shall be issued.

Proper encasement to the trees outside the compound is to be done by applicant.

;-Uhtass sundT’y odds and ends, bits and pieces of building material and mess lying on road and in

--_’rhé 'surround| s and within compound are cleaned and disposed of and area made absolutely

"clé{an the ,ﬂp%gcation for occupancy certificate for building will not be entertained. The Demolition

,.-Department will guide as regards place to chuck/to dispose of the construction garbage.
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Before commencement of work, unless maps are submitted to Hon. City Asst. Engineers (Drainage)
and (Water-supply) and their approval is obtained, work should not be commenced.

If trees stand in the area of construction, they should not be fell without prior permission of Tree
Authority, otherwise the act may be subjected to prosecution. Please note this.

Though Construction Planning Authority has issued permission for septic tank, still construction as
regards septic tank or drainage should not be commenced until maps relating to drainage are
submitted to Hon. City Asst. Engineer (Drainage Department) and his permission is obtained; and
certificate as regards completion of Drainage Work should be submitted before seeking occupancy
certificate.

The area which was shown to be demolished in the map, first should be demolished and then new
construction should be undertaken.

The Applicant will be solely responsible if any dispute arises as regards ownership rights or other
rights or as regards boundaries and ownership of areas.

At least one temporary toilet and one temporary urinal should be constructed for convenience of
workers/labourers. If already such old toilet and urinal exist, new constructions need not be carried
on. )

Certificate should be produced first for due payment of Municipal taxes and cess before requisition
for Occupancy Certificate.

Whiie carrying out the work in accordance with above referred construction commencement
certificate, Town Planning Act or rules and regulations made thereunder should not be infringed.

If any reservations or ambiguity exists as regards interpretations of above referred Construction
Commencement Certificate, matter should be raised with Municipal Corporation to seek
clarifications and explanations beforehand before commencing the construction.

Sd/- Sd/-
Inspector-Building Assistant Engineer (Controller-
Office of the Planning Construction)
Authority Pune Municipal Corporation
08/04/2015 08/04/2015
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PUNE MUNICIPAL CORPORATION
Shivajinagar, Pune 411 005.

Office of Construction Control
| Sr. No. B 80/135
Date: 17/12/09
[Vide section 163(1) of Provincial Municipal Cooperation Act, Bombay, 1949]

PARTIAL OCCUPANCY LETTER/CERTIFICATE NO. 1

Shri Jayant Shah (PAH) ¢/o. Shri Jagdish Deshpande (Licensed. Architect)
Resident of B-7, Success Chambers, 1232, Apte Road, :
PUNE- 411 004.

To,

Vide Sections 253 and 254 of Provincial Municipal Corporation Act, Bombay 1959 and Sections 45/69
of MRTP Act within the boundaries of Pune municipal Corporation Market: Aundh, Housing Survey
No. 6/2 and 7 TP Scheme -in which our building Commencement for Construction Certificate
Numberd407/05 dated 18/3/2006, second Certificate Letter 2951/06 dated 18/3/06 , next Consent
letter No. 1961/05 dated 4/10/07, further Consent Letter No. 1471/09 dated 4/8/09, further
Consent Letter No. 2449/09 dated 4/11/09 were issued for partial completion of some portions and
for consent to occupancy of them in response to your application for Consent Certificate as on
3/12/2009 that was made to us, we are pleased to issue you Certificates and further inform you that
under Section 263(1) of Provincial Municipal Corporation Act, Bombay 1959, and subject to
completion of following mentioned terms and conditions following described portion of building is
permitted to be occupied.

Description of portion of construction that can be occupied

As per Approved Map Wing A1,B1 and B3 complete

Floor Wing Al Wing B1 Wing B3\®,
XX Parking +Flat Nos. 103and 104 | Parking +Flat Nos. 101 and Parking +Flat Nos. 1031an 1 1'bi;i t| ed
. 102
XXX Flat Nos. 201,202,203,end 204 Flat Nos. 201,202,203,and Flat Nos. 201,202,203,and 204
204
XXX Flat Nos. 301,302,303 and 304 | Flat Nos. 301,302,303 and Flat Nos. 301,302,303 and 304
304
XXX Flat Nos. 401,402,403 and 404 Flat Nos. 401,402,403 and Flat Nos. 401,402,403 and 404
404
XXX Flat Nos. 501,502,503 and 504 Flat Nos. 501,502,503 and Flat Nos. 501,502,503 and 504
504
XXX Flat Nos. 601,602,603 and 604 Flat Nos. 601,602,603 and Flat Nos. 601,602,603 and 604
604
00X Flat Nos. 701,702,703 and 704 Flat Nos. 701,702,703 and Flat Nos. 701,702,703 and 704
704
XXX Flat Nos. 801,802, and 804 Flat Nos. 801,803, and 804 Flat Nos.- 801,808, and § 804
XXX Fiat Nos. 901,902,903 and 904 Flat Nos. 901,902,903 and ow.'l
904 "
XXX Flat Nos, 2001,1002,1003 and Flat Nos. 1001,1002,1003 and | ’#hlnm wo&.m@,

R -‘



|#2

1004

1004

1004

Flat Nos. 1101,1102,1103 and
1104

Flat Nos. 1101,1102,1103 and
1104

Flat Nos. 1101,1102,1103 and
1104

Flat Nos. 1201,1202,2208 and Flat Nos. 1201,1202,1203 and | Flat Nos. 1201,1202,1203 and
1204 ’ 1204 1204
Flat Nos. 1301 and 1304
Thus total 47 flats Thus total 45 flats Thus total 45 flats
Thus the grand total of 137 flats.
sd/-
Asst. Engineer
Office of Construction Control
Pune Municipal Corporation
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PUNE MUNICIPAL CORPORATION
Shivajinagar, Pune 411 005.

Office of Construction Control
| Sr. No. BDPP/Zone1/152
Date: 16/01/10
[ vide section 163(1) of Provincial Municlpal Cooperation Act, Bombay,1949]

PARTIAL OCCUPANCY LETTER/CERTIFICATE NO. 2

Shri Jayant Shah (PAH) c/o. Shri Jagdish Deshpande ( Cert. Architect)
Resident Of B-7, Success Chambers, 1232, Apte Road,
PUNE- 411 004.

To,

Vide Sections 253 and 254 of Provincial Municipal Corporation Act, Bombay 1959 and Sections 45/69
of MRTP Act within the boundaries of Pune municipal Corporation Market: Aundh, Housing Survey
No. 6/2 and 7 TP Scheme —in which our building Commencement Certificate Number4407/05 dated
18/3/2006, second Certificate Letter 2971/06 dated 18/3/06 , next Consent Letter No. 1961/05
dated 4/10/07, further Consent Letter No. 1471/09 dated 4/8/09, further Consent Letter No.
2449/09 dated 4/11/09 were issued for partial completion of some portions and for consent to
occupancy of them in response to your application for consent Certificate as on 11/01/2010 that
was made to us, we are pleased to issue you Certificates and further inform you that under Section
263(1) of Provincial Municipal Corporation Act, Bombay 1959, and subject to completion of following
mentioned terms and conditions following described portion of building is permitted to be occupied.

Description of portion of construction that can be occupied

Wing A2 as per approved map

Parking +First Flat Nos. 101 and 102 = 2 Flats
Floor

Second Floor Flat Nos. 201,202,203,and 204 = 4§ Flats
Third Floor Flat Nos. 301,302,303 and 304 = 4 Flats
Fourth Floor Flat Nos. 401,402,403 and 404 = 4 Flats
Fifth Floor Flat Nos, 501,502,503 and 504 = 4 Flats
Sixth Floor Flat Nos. 601,602,603 and 604 = 4 Flats
Seventh Floor flat Nos. 701,702,703 and 704 = 4 Flats
Eighth Floor Flat Nos. 801,803, and 804 = 3 Flats
Ninth Floor Flat Nos. 901,902,903 and 904 = 4 Flats
Tenth Floor Flat Nos. 1001,1002,1003 and 1004 = 4 Flats
Eleventh Floor Flat Nos. 1101,1102,1103 and 1103 = 4 Flats
Twelfth Floor Flat Nos. 1201,1202,1203 and 1204 = 4 Flats
Thirteenth Floor Flat Nos. 1301,1302,1303 and 1304 = 4 Flats
Fourteenth Flat Nos. 1401,1402,1403 and 1404 = 4 Flats
Floor

Fifteenth Floor  Flat Nos. 1501,1502:1503 and 1504 = 4 Flats

2 1\5 (W § 3 57 Flats
—-- Thus, total 5755@:%-{ ;;'_:“\_ __
g

42,54, 70,
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Asst. Engineer
In future, except with approved map if any construction
Office of Construction Control
{e.g. indluding all within marginal distence and shed on Pune Municipal Corporation

terrace and partition wall or closed grill parking) is done,
without any prior notice the unauthorised/illegal
construction shall be demolished and entire expenses
incurred tharefor shel ba recovered from the flat

hotder/ owner. | 0“ eq
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. PUNE MUNICIPAL CORPORATION
Shivajinagar, Pune 411 005.

i

Office of Construction Control
Sr. No. 0CC/0784/10

Date: 05/01/11

[Vide section 163(1) of Provincial Municipal Cooperation Act, Bombay, 1949]

PARTIAL OCCUPANCY LETTER/CERTIFICATE NO. Il

Shri Jayant Shah (PAH) c/o. Shri Jagdish Deshpande {Cert. Architect)
Resident Of B-7, Success Chambers, 1232, Apte Road,

PUNE- 411 004.

To,

Vide Sections 253 and 254 of Provincial Municipal Corporation Act, Bombay 1959 and Sections 45/69
of MRTP Act within the boundaries of Pune municipal Corporation Market: Aundh, Housing Survey
No. 6/2 and 7 TP Scheme ~ consent is accorded to occupancy of them. In response to your
application for consent Certificate as on 26/03/2010 that was submitted to us, we are pleased to
issue you Certificate and further inform you that under Section 263(1) of Provincial Municipal
Corporation Act, Bombay 1949, and subject to completion of following mentioned terms and
conditions following described portion of building is permitted to be occupied.

Description of portion of construction that can be accupied

As per Approved Map Wing B2, complete

Floor Flat Numbers Total Flats
First Floor Flat Nos. 101 and 102 2 Flats
Second Floor Flat Nos. 201,202,203,and 204 4 Flats
Third Floor Flat Nos. 301,302,303 and 304 = | 4 Flats
Fourth Floor Flat Nos. 401,402,403 and 404 = | 4 Flats
Fifth Floor Flat Nos. 501,502,503 and 504 = | 4 Flats
Sixth Floor Flat Nos. 601,602,603 and 604 = [ 4 Flats
Seventh Floor Flat Nos. 701,702,703 and 704 = [ 4 Flats
Eighth Floor Flat Nos. 801,803, and 804 = | 3 Flats
Ninth Floor Flat Nos. 901,902,903 and 904 = | 4 Flats
Tenth Floor Flat Nos. 1001,1002,1003 and 1004 = | 4 Flats
Eleventh Floor Flat Nos. 1101,1102,1103 and 1104 = | 4 Flats X
Twelfth Floor Flat Nos. 1201,1202,1203 and 1204 = | 4 Flats oe’
Thirteenth Floor | Flat Nos. 1301,1302,1303 and 1304 = | 4 Flats wordsmith
Fourteenth Flat Nos. 1401,1402,1403 and 1404 = | 4 Flats plutions ‘Z'
Floor R
Fifteenth Floor | Flat Nos. 1501,1502,1503 and 1504 = | 4 Flats ¢
57 Flats ar) e(\'
---Thus, total 57 Flats along with parking lot —- .
Sd/-
In future, except with approved map if any Asst. Engineer

construction (e.g. Including all within
marginal distance and shed on terrace and
partition wall or closed grill parking) is done,
without any prior notice the entlre
unauthorised/illegal construction shall be
demolished and entire expenses incurred
therefor shall be recovered from the flat

TJaul

o1 ce

Office of Construction Control
Pune Municipal Corporation
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PUNE MUNICIPAL CORPORATION
Shivajinagar, Pune 411 005.

Office of Construction Control
i Sr. No. 0CC/0435/15
Date: 13/07/2015
[ vide section 263(1) of Provincial Municipal Cooperation Act, Bombay,1949]

COMPLETE OCCUPANCY LETTER/CERTIFICATE NO.

Shri ishwarchand Kishorilal Goyal (PAH) C/o. Shri Jagdish Deshpande (Licensed. Architect)
Resident Of 95/8, Siddhtek Apartment, Prabhat Road, ‘
Erandawana, PUNE- 411 004.

To,

Vide Sections 253 and 254 of Provincial Municipal Corporation Act, Bombay 1959 and Sections 45/69
of MRTP Act within the boundaries of Pune municipal Corparation Market: Aundh, Housing Survey
No. 6/2 +7 TP Scheme —in which for building C1 and C2, vide our Commencement Certificate
Number3099/10 dated 13/12/2010 (Regeneration), repaifs Consent Certificate Letter
No.CC/1006/12 dated 25/6/12 , next Consent certificate Letter No. CC/0046/15 dated 8/4/2015,
permission is being granted to construct. The said permission is granted in response to your
application for consent Certificate as on 9/7/2015 for complete/partial completion of said
construction and for permission to occupation of said building ,that was made to us, we are pleased
to issue you said Certificate and further inform you that under Section 263(1) of Provincial Muricipal
Corporation Act, Bombay 1959, and subject to completion of following mentioned terms and
conditions following described portion of building is permitted to be occupied,

Description of portion of construction that can be occupied

FLOORS Wing C1 Wing C 2
Ground Fioor Total Parking Total Parking
First Floor Flat Nos. 101, 102, 103 101, 102, 103
Second Floor Flat Nos. 201, 202, 203 201, 202, 203
Third Floor Flat Nos. 301, 302, 303 301, 302, 303
Fourth Floor Flat Nos. 401, 402, 403 401, 402, 403
Flfth Floor Flat Nos. 501, 502, 503 501, 502, 503
Sixth Floor Flat Nos. 601, 602, 603 601, 602, 603
Seventh Floor Flat 701, 702, 703 701, 702, 703
Nos.

Eighth Floor Flat Nos. 801, 802 802, 803
Ninth Floor Flat Nos. 901, 902, 903 901, 902, 903
Tenth Floor Flat Nos. 1001, 902A, 1003 1001, 1002, 1003

Wing ‘C 1'-Flats 29, WIng ‘C 2’-Flats 29, Total 58 Flats and Ground Floor with Parking.

Sd/- "
Asst, Englneer
Office of Construction Control
Pune Municipal Corporation
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In future, except with approved map if any construction
{eg. Including all within marginal distance and shed on
tarrace and partition wall or closed grill parking) is done,
without any prior notice ttie entire unauthorised/illegal
construction shall be demolished and entire expenses
incurred therefor shall be recovered from the ﬂat’ "

holder/ owner.
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Sr. Name of the ' | Address of the Registration No. of | Date of handing over
No. Society Society the Society of the possession to
the society
1. M/s. Prism Sr.No. 6/2,7 PNA(2)/HSG 28/12/2012
Housing Co. Village- Aundh, (TC)/12038/2012-
Op. Society Ltd. Pune-411007. 2013 Dated -
28/12/2012 .
2. M/s.Royal Sr. No. 6/2, 7 PNA/PNA(2)/HSG 14/06/2018
Housing Co. Village- Aundh, (TC)/18948/2018-19
Op. Society Ltd. Pune-411007. ' | Dated :- 14/06/2018
3; M/s. Privilege Sr. No. 6/5, CTS PNA/PNA(2)/HSG 08/11/2016
Housing Co. No.2560 (Pt.), (TC)/17645/2016-17

Op. Society Ltd.

Village- Aundh,
Pune-411007.

Dated :- 08/11/2016
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PNA/PNA(2)/HSG
(TC)/12038/2012-2013
Date 28/12/2012

Maharashtra Government
Department of Cooperatives and Textiles

Certificate of Registration
This certificate certifies that,

PRISM COOPERATIVE HOUSING INSTITUTE LIMITED .
S.No.6 (Part),7, C.T.S. No. 2559 & 2560, Aundh, Pune 411 007

This Society is registered under Section 9 (1) of the Maharashtra Co-operative
Societies Act, 1960 (Maharashtra Act No. 24 of 1961).

Institution under Section 12 (1) of the above Act and Rule No. 10 (1) of the
Maharashtra Co-operative Societies Rules, 1961

Classification Housing Society Having

Sub-Categories Tenant Participation Housing Organization TAR co-operative
institution is

PUNE Deputy Registrar Cooperative Society
Pune City (2) Pune
Dated 28/12/2012
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g 5 ( en"xhjk) PNA/PNA(2)/HSG/
\ , (TC)/18948/2018-19
& Date : 14/06/2018

Maharashtra Government
Department of Co-operation, Marketing and Textiles
Certificate of Registration

This certificate certifies that the Pristine Royal Co-operative Housing Society.
S.No.6/2,7, CityS no. 2559, Near Spicer College, Aundh, Pune 7

The Society is registered under Section 9 (1) of the Maharashtra Co-operative
Societies Act, 1960 (Maharashtra Act No. 24 of 1961).

Under Section 12 (1) of the above Act and under Rule No. 10 (1) of the
Maharashtra Co-operative Societies Rules, 1961.

Classification Housing Society Having
Subclassification Tenant Participatory Housing Corporation
Place : PUNE (FB Mulani)

Deputy Registrar Cooperative Society
Date : 14.06.2018

Pune City (2) Pune
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PNA/PNA(2)/HSG/
(TCI)/17645/2016-17
Dated : 08/11/2016

Maharashtra Government
Department of Co-operation, Marketing and Textiles

Certificate of Registration
This certificate certifies that,
Pristine Privilege Cooperative Housing Society Marya.
S.No. 6, H.No.5, CityS no. 2560 (Part), Aundh, Pune 7

This Society is registered under Section 9 (1) of the Maharashtra Co-
operative Societies Act, 1960 (Maharashtra Act No. 24 of 1961).

Under Section 12 (1) of the above Act and under Rule No. 10 (1) of
the Maharashtra Co-operative Societies Rules, 1961.

Classification Housing Society Having
Subclassification  Partnership Organization OPY Housing is

Place : PUNE (FB-Mulani)
Date : 08.11.2016 Deputy Registrar Co-operative Societies,

Pune City (2), Pune
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Pune Municipal Corporation
(Commencement C,Xertificate)

City Deputy Commissioner

m'n')’)ﬁﬁ\l'c' € - 5' Office, Development Planning
) l gg Department, Pune Municipal
(E"/‘om ‘5‘3 Corporation, Shivajinagar,
Pune 411005.

(Further correspondence should be addressed to the following number)

(This letter is being issued to the appllcant with reference to the legal ownership
rights of the land or building)

(Applicable up to one year from the date of payment)

Case Number: ADH/0046/11 NEW
83

Proposal Type: Residential

FQONA

Project Type: (Layout of Building Proposed Bulicing
Serial Number: CC/2900/11
Dated : 25/11/2011

Shri. / mrs. ISHWARCHAND K GOYAL BY LA. Shri. SWAPNEEL J. DESHPANDE
RESIDENT OF PUNE, PET 95/5 PRABHAR ROADER ANDAVANA PUNE, 411004
HOUSES SUBROVEN NO. Sections 44/45/58/69 of the Maharashtra Urban
Planning Act, Even 1966 and Sections 253/254 of the Mumbai Provincial Municipal
Corporation Act, Survey No: 8/5,6/28.7,CTS No: 2560, Final Plot no. Plot no. To
develop here we

A proposal has been filed with the Municipal Corporation on 4/11/2011.

Certificate of Commencement of Development as per Section 45 of the
Maharashtra Regional and Town Planning Act, 1966/ Certificate of Consent for the
}  Development Proposal on the following terms is coming (with map)

Rainy drains will be built along the roads indicated in the map. The said work of
Development Engineer (Roads) is satisfactory and proper
Will submit a letter of compliance.

The water supply channels passing through the tariff income and to be newly laid
shall be placed under the supervision of the water supply department and its
certificate shall be submitted.

Construction of septic tank;as per instructions of Senior Engineer (Sewage) and in
future will be connected with municipal sewerage system.

Sewer lines will be connected automatically. Garbage bip®
premises as per the instructions of the patient officer ay
According to the instructions of the Project Engineer (fle#
satisfaction, poles for electric lighting will be installed
income.
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Before starting any development, the constructions marked in yellow on the map
will be demolished. {

After proper leveling of the open spaces shown in each drawing, after planting
trees and fencing the same, M.N.P. That place
Ghenbat will think.

All plots and subplots in Branka will be counted by the Town Survey Officer or the
District Inspector of Land Records and the same will be counted.

Will present with their measurements. Until the water supply is available from Pune
M.N.P., no complaint can be made regarding the fact that the developer /
cooperative will arrange the water at night. Bakas will start any development only
after planning the roads in the development plan on the actual site by the planning
department.

.Previously paid development certificates / consent letters should be considered
cancelled.

All internal roads, water supply channels, sewerage channels, lighting system
towards Rasya etc. in the project should be done by the developer at his own
expense.

Its future maintenance is to be arranged by the developer.

The project will not include fencing around any buildings, but a permanent fence
will be installed around the property prior to any development. M.N.P. Till the water
supply starts from, the developer shall make all the plot holders/gale holders aware
of the same.

The roads in the development plan passing through the said property are to be
developed by the housing association/developer and it is designed by Pune Md.
No. Pa. While developing these roads as colony roads, its width will be assumed as
per the table below. The road is to be developed under the guidance of
Development Engineer (Path) and its Pune M.N.P. to be transferred to The housing
association/developer has to develop the water supply and drainage channels on
this road through self-discussion and M.N.P. He will not be paid.

development plan
Road width

60 feet

Width of space
For Colony Road
As Colony Road
W. B. m chi rundi

22 feet

80 feet

30 feet

30 feet :

40 feet NTyrye chp\( ¥ ™Megsotly, Vo Emg\ub‘

20th February
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All plots and subplots will be measured by the Town Survey Officer or the District
Inspector Munibhilei and will submit a revised map as per the urgent requirement.
Separate water supply and sewage system for each subplot,

The developer has to make arrangements himself till water supply is provided by
M.N.P.

“The MNP will not be responsible for the ownership of the said property, its area,
property measurements, access road, order of plots and subplots in future. Before
starting any construction above, Building Control Department Pune M.N.P.
Construction permission will be taken from them.

Before using the mat area of empty road width, the said land in the road will be
handed over to M.N.P. '

Within one year from the receipt of work permit, consolidated enumeration map,
consolidated 7/12 extract / separately divided enumeration map, Jit 7/12 extract /
development plan will be submitted to the office.

The access road will be developed before seeking work permit. The open space in
Out will be open to all members.

Special condition:-

Permissible 'mat area' in soil engineering is the proposed T. D. R. / Road width is
indicated along with the area of reserved area / amenity space. Actually this TD R.
/ Construction of road width and carpet area of amenity space has not been
permitted. T. D. R. Ritsar J.D. by providing the certificate. R. Road width / amenity
space and M.N.P. for reserved area only after spending. And the construction of
that area will be permitted only after filing the 7/12 extract. Also, acceptance of the
mat area in land act does not mean that they have got construction permission.
Only geomorphology is acceptable, therefore construction in that area is
considered unauthorized, M. R. T. P. 1966, taking action under section of BPMC
Act, 1949

will come Also, if a third party interest arises in the income, it will be referred to
M.N.P. will not be responsible.

According to the draft development plan in Kana, the reservation seats shown in
M.N.P. Next time only M.N.P. will take over. Asking for any occupation letter from
the income will cancel all the matters related to the construction on the disputed
area earlier, if anything arises regarding the disputed area, it will be the
responsibility of the developer, M.N.P. No fee will be charged.

FS of Aminity Yes. Sandh, Sarr Amenity shall remain permissible after possession
of every amenity space. Those investigations will be started in Pune Provisional
Fire N.O of Yuva Irrigation Department. C. will burn.

N.O: C. To be filed: No Objection of Accounts No Objection Corrected if required as
per leg.

Final approval should be obtained from the Commissioner
in the drawing can be sold or leased,
Your faithful,

executive engineer

Vikas Yojana Asabhikinva Vikas Yojana,
Pune Mahamani
-03-24
Also :
Construction permission will not be given on an
Main Vickson Male 1812030 sq.m. 300199 for the
which are filled. - %3

Ve T ?’M:\C?’:’d\

ang otherwise no plot
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“True Translation of Completion Certificate of Privilege

| Project Into English
‘PUNE MUNICIPAL CORPORATION
Shivajinagar, Pune - 411005

PMC STAMP
4680°

(The Bombay Provincial Municipal Corporation Act 1949 Section 263 (1))

Building Control Office
No. : OCC/0193/14
Date :- 17/05/2014

COMPLETION CERTIFICATE

Shri. Ishwarchand K. Goyal % Shri. Swapnil Deshpande (La. Architect)
R/o. 65 B, Sidhtek Apartment Prabhat Road, Erandwana, Pune-411004.

y You are granted Commencement Certificate as per section 253 / 254 and MRTP Act
* Section 45/69 at C.S. No. House No0.2560, Final Plot No./Survey No.6/5 T.P. Scheme No. at
Building The Bombay Provincial Municipal Corporation Act 1949 Section 263 (1) as per
Consent/ Commencement Certificate No.CC/2990 dated 25/11/2011 for Building Construction
you have applied for Completion Certificate in respect of completed portion of the building on
2/05/2014. Accordingly as per The Bombay Provincial Municipal Corporation Act 1949 Section

263 (1) Section 263 (1) the permission is granted.

Description of the construction brought under use / occupation

Floor / Parking

Wing ‘A’

Wing ‘B’

First Floor

101, 102, 103, 104
Accordingly 4 Flats

101, 102, 103, 104
Accordingly 4 Flats

Second Floor

201, 202, 203, 204
Accordingly 4 Flats

201, 202, 203, 204
Accordingly 4 Flats

Third Floor

301, 302, 303, 304
Accordingly 4 Flats

301, 302, 303, 304
Accordingly 4 Flats

Forth Floor

401, 402, 403, 404
Accordingly 4 Flats

401, 402, 403, 404
Accordingly 4 Flats

Fifth Floor

501, 502, 503, 504
Accordingly 4 Flats

501, 502, 503, 504
Accordingly 4 Flats

Total

20 Flats

20 Flats

Total 40 Flats
Except

constrtiction - done  will - -be

permission granted and
sanctioned for building (such as distance and
Terrace Road, Partition Wall, Parking Area
treated

of completion certificate from Marathi to

SD/-

Deputy Engineer
Building Control Department
as Pune Municipal Corporation

Engli
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- Aonenase — L (36 191
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PUNE.
ORIGINAL APPLICATION No. 34/2020

Date of Site visit: | 20.08.2020

Address: Project developed by M/s. Padmavati associates as M/s.
Pristine Prism & Pristine Royal, Su. No. 6/2, 7 and M/s.
Pristine Privilage S. No. 6/5, CTS. No. 2560(pt), Village
Aundh, Pune.

THE REPORT ON THE “POINTS TO BE EXAMINED”

The visit to the site is carried out by Dr. Y. B. Sontakke, Joint Director (WPC) MPCB
Sion Mumbai, Dr. Mukund S. Athavale Member of SEIAA Maharashtra, Dr. J. B.
Sangewar, Regional Officer, MPC Board, Pune, Mr. Pratap Jagtap Sub regional officer
MPC Pune-l, Mr. Sudhir Kadam, Executive Engineer, and Mr. Dattatraya Takle, Sub-
Engineer, both from Building Permission Department, Pune Municipal Corporation
[PMC], Pune. The Project Proponent [PP] M/s. Padmavati associates has developed
two projects as Pristine Prism & Pristine Royal on Survey No. 6/2, 7 and M/s. Pristine
Privilage on Survey No. 6/5, CTS. No. 2560(pt), Village Aundh, Pune. The committee
has scrutinized various documents made available to it by the PP and observed the
buildings and the project premises from the view point of the concerns raised by the
appellant. The followings are the important particulars:

1. Projects and their lands

Pristine Royal & Pristine Prism are two different projects by name but are constructed
on the same piece of land bearing Survey No. 6/2, 7,of Village Aundh, Pune, whereas
Pristine Previlage is a different project developed on Survey No. 6/5, CTS. No. 2560
(pt) of Village Aundh, Pune as per letter by Building Permission Department, PMC,
Pune dated 20.08.2020. _
As such, Pristine Prism & Pristine Royal toghter and Pristine Privilage gretwo separate

and distinct projects constructed on different lands pieces [they ha‘xie?.__gfiﬂgr‘e@t 7112

extracts] situated adjacent to each other. o~ N '*:\\_\

2. Approvals | '1_"-_:‘3

2 1: Pristine Prism & Pristine Royal 2 _3.  X

Total Plot area: 24250 Sq.M. N
Yo WY

The project is approved by PMC vide commencement certificate No. 'TC/4407/2005
dated 18/03/2006 (New Sanction), CC/2554/17, dtd.03/01/2018 (last version) and
Total Occupancy Certificate No. OCC/0435/15 dated 13/07/2015. N
(Ref: letter by Building Construction Department PMC dated. 20/08/2020 & Architect’s
Certificate dated 17.08.2020) u f ¥

Pristine Prism [5 buildings] : Building configurations: "V

.

o

Building No. A1 — Parking+13 Floors R
Building No. A2 — Parking+15 Floors
Building No. B1 — Parking+12 Floors
Building No. B2 — Parking+15 Floors
Building No. B3 — Parking+12 Floors
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Pristine Royal [2 buildings] : Building configurations:
Building No. C1 - Parking+10 Floors
Building No. C2 — Parking+10 Floors

Total built-up area [TBA] of both projects: 55862.25 Sq.M.
Environmental Clearance [EC]: No prior EC; PP is seekin the post- facto approval.
Consent to Establish & Consent to Operate are not obtained in the absence of the EC.

2.2 Pristine Privilage

Total Plot area of the said project is 3800 Sq.M.

The project is approved by PMC vide commencement certificate No. CC/1005/2012
dtd. 25/06/2012 (last version) and Total Occupancy Certificate No. OCC/0193/14 dtd.
17105/2014. (Ref: letter by Building Construction Department PMC dated. 20/08/2020
& Architect's Certificate dated 25.10.2019).

Pristine Privilage [2 buildings]: Building_configurations:

Building No. A1 — Parking+05 Floor,
Building No. B1 — Parking+05 Floor.

Total built-up area [TBA] of this project: 4973.74 Sq.M.
Environmental Clearance [EC]: As the TBA is less than 20000 Sa.M.no EC is required.

3. Point wise observations:-

Sr. No. | Point examined Observations

1 The project proponent has not As per the aforementioned particular
complied with environmental | no.2.1, it is clear that the Project
norms by non-obtaining of | Proponent has carried out construction
mandatory prior | activity for TBA-55862.25 SQM for project

Environmental Clearance, | Pristine Prism & Pristine Royal without
Consent to Establish, | taking prior Environmental Clearance and
Consent to Operate. has also not obtained consent to establish
& consent to operate under Water (P &
CP) Act 1974 and Air (P & CP) Act, 1981.

PP has now applied for prior
Environmental Clearance to MoEFCC,
New Delhi on 09.09.2019.

Environment Department, Gov. of
Maharashtra, vide letter dated 29.08.2019
issued proposed directions to M/s.
Padmavati Associates ufs 5 of the
Environmental (P) Act 1986 r. w. EIA
Notification-2006 dated 14.09.2006 and to
the Commissioner, Pune Municipal
Corporation, Pune, on 16.11.2019. In
response to this direction, PMC has
issued notice to PP on 13.12.2019.
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MPC Board has also issued proposed
directions u/s. 33 A of Water (P & CP) Act,
1974, 31 A of Air (P & CP) act, 1981 on
03.03.2020.

As per the aforementioned particular
no.2.2. it is clear that the project Pristine
Prism has TBA- 4973.74 Sq.M and is
below 20,000 Sq.M. Therefore, it neither
attracts prior Environmental Clearance
under EIA Notification 2006, nor consent
to establish, consent to operate under
Water (P & CP) Act 1974 and Air (P &CP)
Act, 1981.

The part of the project is
affected by blue line of Mula
River and Buildings A, B, C1
& C2 are following under blue
flood line of the Mula River.

Both the buildings of Pristine Royal are
within the zone of Blue and Red flood
lines. PMC has informed that the practice
of showing Flood Zone by Biue & Red
lines on the Development plan started in
2017. It appears that Above said project
were completed in 2015 when there was
no practice of depicting the river flood
zone on the building proposal drawings.

et

PP is extracting Huge quantity

No bore wells are observed in‘pié:}@seN

193

of ground water from three | during the visit. e SN
borewell and not obtained j}/*‘ b .?\
CGWA permission for ground ‘™ / % ﬁ\'
water extraction, not made 0l o "’ﬂo{,“?f' i
test of ground water. Z\ 22627 ;

PP has not provided Solid
Waste treatment & OWC units
and waste is dumped to PMC
yard.

\ A A
PP has installed OWC of ca @iﬁyw{;
KG/D in Pristine Prism and'75/KG/D in_
Pristine Royal. However, OWC of Pristing |
Royal is not in operation.

PP has not provided any
energy conservation system
for energy savings.

In both the projects solar heater system is
provided to all the buildings.

PP has not provided any
rainwater harvesting system.

The committee cannot corroborate the
claim of the provision of the rain water
harvesting system as the said chambers
could not be opened.

PP has not provided 10 %
-| recreational open on virgin
land = . %

It is the opinion of the PMC that the
recreation open spaces that are found
only on the Podium are as per their
circular.

Not preserved top layer of
fertile soil and no soil test.

All buildings are; already constructed; as
such the committee is unable to offer any
comments on soil preservation.

PP has not made tree
plantation as per the norms.
of required trees.

Many trees are observed in the project
premises and as per the certification of the

Tree Authority PMC dated 18.03.
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2015, 285 trees are planted. This number
appears to be adequate.

10 PP has provided swimming | PP has provided two swimming pools in
tank giving additional burden | Pristine Prism and in Pristine Royal as
on the ground water. per the revised plan that is approved on

03.07.2018. ‘

11 PP has installed 6 DG set at | PP has installed 160 KVA DG set in M/s.
project site causing air Pristine Prism and 125 KVA in Pristine
pollution. Royal.

12 Huge quantity of sewage PP has installed 160 CMD capacities
water generated, and PP has STP in Pristine Prism; however it is not in
not provided STP. operation and untreated domestic waste

is drained in PMC sewer line.
Pristine Royal has no STP.

13 PP has not provided fire and | PP has obtained fina! fire NOC from PMC
safety system at site and|on 13.07.2015 and previously on
there is no approach road for 17.06.2009.
fire engine. The committee has observed that the fire

tender can manoeuvre in the premises so
as to carry out the rescue operation.
114 PP has not provided the | No ramp for inter floor vehicular
ramp slope in the ration of movement is observed in the project
1:10 premises.

15 PP has not provided side | As informed by the PMC, PP has
margins, 15 % amenity developed project as per the proposal
space, as per DC rules, not drawings approved by them. All open
provided 10 % open space | spaces [front, rear, & side], and the
on virgin land, not provided recreation open spaces on the podium
DP road winding area of | are as per the approvals and thereby in
1270 sqm meters and not conformity with the DC Rules (1987) and
hand over to PMC, not | their own circular. 15% amenity space is
developed green belt area of | not required as per provisions of DC
3000 sqm as shown in DP | Rules (1987) No.13.8.The PP has also
plan. developed the green area between the

river and the D.P. road that passes
through the plot.
{ IWL
20tAugust 2020 (Dr. Nukund S. Athavale)
Pune Member,
SEIAA, Maharashtra state.
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VAKALATNAMA

IN THE HON’BLE NATIONAL GREEN TRIBUNAL WZ BENCH PUNE
Execution Application NO 17 OF 2023 (WZ.)

IN
Original Application No.34 of 2020 (WZ2)

ENRUPEES.

=E=—— s S

Tanaji Balasaheb Gambhire
- - - -} Applicant.
Vs.
Union of India & Others.
- ---} Respondents.

VAKALATNAMA

I, Ishwarchand Goyal, Partner of M/s Padmavati Associates do hereby appoint
and retain Mr. Dattatraya T. Devale, Advocate and authorize him to plead to act, appear
and plead for us in the above matter for R.N.13- PP and on our behalf to conduct and
prosecute (or defend) the proceedings in this matter, to withdraw or to compromise the
same and all proceedings that may be taken in respect of any application connected
with the same or any decree or order passed therein including proceeding in the
application for Review to file and obtain the return of documents and to deposit and
receive money on our behalf and in an application for Review and to represent us and
to take all necessary steps on our behalf in the above matter. We agree to ratify, all acts

done by the Advocate above in pursuance of this Authority.

Dated this 39 April, 2024 at Pune

For M/s Padmavati Associates, R.N.13.

(Ishwarchand Goyal)
Authorized Signatory.




